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Per: Ashok Jindal: 
 

 The appellant is in appeal against the impugned order, denying the 

of cenvat credit on marine insurance being the same is not input service 

as per the Rule 2(l) of Cenvat Credit Rules, 2004.  

2. Heard the parties 

3. Considering, the fact that the marine insurance is only transit 

insurance (in other terms is called insurance taken from the goods 

transport) and in the impugned order the ld. Commissioner are in Para 6 

as observed under “I have carefully gone through the definition of input 

service and observe that in the exclusion clause of the definition, as it 

covers only the general insurance business related to the motor vehicle 

which is not the case here.  I find that insurance plant & machinery, 
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goods in transit and cash in transit/ safe is an integral part of the 

manufacturing process a no manufacturer would carry on manufacturing 

process without such insurance, therefore, I hold that the same qualifies 

to be an input service.  I find that the Hon’ble tribunal in the case of the 

appellant unit reported in 2014-TIOL-855-CESTST-Del, a copy which is 

submitted by the appellant, has allowed the credit of service tax paid on 

insurance service received in respect of Plant & machinery, goods in 

trait and cash in transit even before the amendment of the definition of 

input service i.e. prior to 01.04.2011 when specific exclusion of General 

insurance services related to motor vehicle was not provided. Keeping in 

view the above, I allow the credit or service tax paid on the services of 

insurance companies for insurance of plant & machinery an insurance of 

cash in transit/safe.”  

4. As the ld. Commissioner (Appeal) himself has held that for 

insurance of goods in transit, the assessee is entitled to avail the cenvat 

credit. 

5. Admittedly, the marine insurance is taken for goods in transit only.  

Therefore, the cenvat credit cannot be denied by way of impugned order. 

6. In the circumstances, I set aside the impugned order qua denial of 

cenvat credit on marine insurance.   

7. With these terms the appeal is allowed. 

  (Dictated and pronounced in the open Court). 

 

(Ashok Jidnal) 

Member (Judicial) 

 

Sakshi 


